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MR. CHAIRMAN: The result* of
the division is: Ayes 160 Noes Q7.

The motion was adopred.
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STATUTORY RESOLUTION RE, DIS-
APPROVAL OF COMPULSORY DE-
POSIT SCHEME (INCOME-TAX PAY-
ERS) ORDINANCE AND COMPUL-
SORY DEPOSIT SCHEME (IN-
COME-TAX PAYERS) Bill

MR. CHATRMAN, Now we shall take
up the Statutory Resolution, which is
1item No. 13, to be moved by Shri Ma-
dhu Limaye, and also the conslderation
and passing of the Compulsory Deposit
Scheme (Income-tax Payers) Bill to
be moved by Shri Chavan.
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MR. CHAIRMAN. I will put 1t to
the House. You can decide what you
like. As far as I am concerned, I
will see the pleasure of the Ijouse. 1s
it the pleasure of the House thal we
sit till the Bill 15 passed?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHR! K. RAGHU
RAMAIAI{): Yes, we will go on.

SHRI NOORUL HUDA (Cachar):
There should be some time Iimit. We
cannot go on like this.

MR. CHAIRMAN: I will iake the

sense ol the House.

SHRI NOORUL HUDA: I do mnot
know what transpired in the BAC.
Bui there cannot be an indefinite sit-
ting of this House till a Bill 1s passed.

MR. CHAIRMAN: That was the re-
commendation of the BAC.

SHRI NOORUL HUDA: We can sit
till @ O’Clock but not till midnight.

SHRI K. RAGHU RAMAIAH: Let
me submit for the consideration of the
House what happened in the Business
Advisory Commititee meeting. The
Business Advisory Committee was ap-
prised of the difficult situation in which
we were placed that unless both these
Bills were passed today—the House
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has been good enough to pass one of
them—there would not be enough time
lor these Bills to be passed by the
Ruajya Sabha so that by 1st Septem-
Ler, they must receive lhe President’s
assent. I explained broadly the urgen-
cy ot passing these Bills to the Busi-
ness Advisory Committee and the Bu-
siness Advisory Committec agreed—I
am grateful to them—to sit as late as
necvessary to pass these two Bills.
There was no time-limit fixed. They
were good enough 1o agree to that
unamumously when I explained it to
them.

I appeal to the Opposition leaders
here io please cooperate. This is a
very exceptional request to which all
are committed Pleasc help.

MR. CHAIRMAN: Let us try to ex-
pedite 1t 1 will cooperate with you
in expediting it.
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(vumara)
SHRI MADHU LIMAYE: 1 move;

“This House disapproves of the
Compulanry_ Deposit Scheme (In-
come-tax Payers) Ordinance, 1974
(Ordinance No. 10 of 1974) promul-
gated by the Presideni on the 17th
July, 1074."
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THE MINISTER OF STATE IN

THE MINISTRY OF FINANCE (SHRI
K. R. CANESH); Sir,....
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MR. CHAIRMAN: If you come to
the ofher side somelimes you will get
tHat advantage.

Resolution moved:

“This House disapproves of the
Compulsory Deposit Scheme (In-
come-Tax Payers) Ordinance, 1974
(Ordinance No. 10 of 1074) pro-
mulgated by the President on the
17th “July, 1974."

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.
R. GANESH): On behalf of Shri Yesh-
wantrap Chavan, [ beg to move*:

“That the Bill to provide, in the
interest of national economic deve-
lopment, for compulsory deposit by
certain classes of income-tax payers
and for the framing of a scheme in
relation thereto, and for matlers con-
nected therewith or incidental there-
{0, be taken into consideration”.

Sir, this short Bill seeks to replace,
with some minor modifications, the
‘Compulsory Deposit Scheme (Income-
tax Payers) Ordinance, 1974 which was
promulgated by the President on the
17th July, 1974

The Circumstances which necessaita-
ted immediate legislation by the Ordi-
nance have been exp.ained in a state-
ment placed on the Table of the House,
I do not, therefore, propose to go into
these reasons and shall only explain
the provisions of the Bill and the
rationale behind them,

Inflation today constitutes the big-
8est single problem facing the country.
Government has taken a number of
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measures in order to deal urgently
and effectively’ With''the” wmolinting
pressure of inflation. One of these
measlires is profjosed to He implement-
ed through this Bill

Under the provisions of the Bill
certaln classes of 1ncome-tax payers
in the higher income brackeis will be
required to deposit with the Govern
ment a poriion of their income during
the current financial year and the
financial year 1975-76. The deposits
will be required to be made by income-
tax payers who are individuzls, Hindu
undivided families or trustees of prl-
vate discretionary 1irusts in cases
where the aggregate of their “total
income" ang “net agricultural income”,
it any, exceedg Rs. 15,000. For this
purpose, the ‘‘total income" of the
depositor will be computed in aceords
ance with the provisiohs of the Income-
tax Act after taking icto account
various exemptions and deductions
allowable under the law. Similarly,
‘“net agricultural income” will be
computed after allowing deductions in
respect of expenses, et¢, as provided
in the ruleg for the computation of
such inenme containeq in the Finance
Act of the relevant year. The deposit
will have to be made at the rate of 4
per cent. of the aggregate income up
to Rs. 25,000 plus 6 per cent. of the
aggregate income in the slah of
Rs. 25,000 to Rs. 70,000 and 8 per
cent, of the balance.

In the case of taxpayers required
to pay advance tax under the Income-
tax Act in relation to the relevant
assessment year, the compulsory de-
posit will have to be made during
the financial year preceding the
assessment year with reference to
the aggregate income of the
taxpayer whic¢h forms the basis
for payment of advance tax for that
assessment year. In the case of other
taxpayers, who are not required to
pay advance tax, compulsory deposits
will have to be made on the basis of
their estimated total income as in-

“Moved with the recommendation of the President.

1917 LS—15
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creased by their met agricultural in-
come assessable for the assessment
year.

In the case of persons requireq to
pay advance tax, the deposits wil] have
to be made on or before the date on
which the last instalment of advance
tax falls due. The due date for pay-
ment will thus be either 15th Decem-
ber or 15th March of the relevant
financia] year, depending upon whe-
ther the account year of the taxpayer
In respect of his main source of 1in-
come ends before 1st January of the
relevant financial year or on or after
that date. In the case of persons
not liable to pay advance tax, the de-
posit will have o be made by the end
of the relevant financial year. The de~
positors will, however, have the option
to make the deposit in gne sum or in
instalments of their choice before the
expiry of the due date.

Under the provisions of the Addi-
tional Emoluments (Compulsory De-
posit) Bill. 1974, which has alrcady
been passed by this House, the entire
increase in salary and one-half of
the additional dearness allowance
receiveq by salary earners, Includ-

those with income exceeding
Rs. 15,000, is liable to be deposited
with the Government. With a view to
avoiding hardship arising from the re-
quirement of making a deposit with
reference {o the same 1ncome under
the two Bills, it is proposed to prowide
that the amount deposited by salaried
taxpayerg under the Additional Emo-
lumentg (Compulsory Deposit) Bill
will be sel off against the deposits re-

quired {0 be made by them under this
Bill

The deposits made by taxpayers will
carry simple interest at a rate equal
to the maximum bank dcposit rate
which currently stands at 10 per cent.
per annum, The interest paid on the
deposits will be included n the cate-
gories of income which qualify for
exemption from Income-tax up to
Rs. 8,000 in a year under section 80L
of the Income-tax Act. The amount
depositeq by a person will be repaid

in five annual instalments commancing
from the expiry of two yeary from e
end of the financial year {n which the
deposit is made, together with nte-
rest due thereon.

Persons making compulsory deposits
will be required to send proof of the
deposit to the Income-tax Officer.
Where there ig a default in making
the compulsory deposit, the defaulter
will be Lable to a penalty equal to 25
per cent. of the amount of the deposit
remaining unpaid. Arrears of com-
pulsory deposits will be recovered by
the Income-tax Officer as if they were
arrears of income-tax.

The Bill also seeks to provide for
certain procedural or ancillary mat-
ters which had not been provided for
in the Compulsory Deposit Scheme
(Income-tax Payers) Ordinance, 1974.
These include rectification of mistakes
apparent from record, rounding off of
income io the nearesi multiple of ten
rupees, prescription of Zime hmt of
thirty-five days for making deposils in
cases where deposits are required to
be made 1n pursuance of an order by
the Income-tax Officer.

Sir, the provisions of the Bill
are quite simple and non-confrover-
sial and I hope that it will receive
the unanimous support of this House

Sir, I move,

MR. CHAIRMAN: Motion moved:

“That the Bil] to provide, in the
interest of national economic deye-
lopment, for compulsory deposit by
certain classes of income-tax payers
and for the framing of a gcheme in
relation thereto, and for, matters
connected therewith or incidental
thereto, be taken into consideration.”

The Statutory Resolution and the
Bill are before the House

SHRI NOORUL HUDA (Cachar):
Sir, 1 rigse to oppose this Bill, The
Government, led by our Prime Minis-
ter, Madam, Indira ‘Gandhi, is never
tired of declaring that our country I8
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hhngthcpltho!lodlnmandthat
we have been faced with an unprece-
dented inflation in our country. So,
these measureg announced by the
Finance Minister are measures to
tackle the inflationary tirends which
have crept into our economy.

21 hrs.

Sir, is the Government really think-
ing or serious about tackling this in-
flation in the country? Only a few
months back, in the month of Feb-
ruary or so, when the Finance Minis-
ter presented the budget. At that time
he had reduced the rate of income-
tax from 90 per cent to 70 per cent and
also at that time Mr. Chavan had an-
nounced on the Floor of the House
that that was the measure which would
reduce tax evasion and il has been
calculated later on thai at least Rs. 100
io Rs. 125 crores have been exempted
to the big taxpayers. Thig Bill which
1s named as Compulsory Depnsit
Scheme (Income-tax Payers) Bill, 1if
it 1s implemented fully even then it
can mop resources to the extent of
not exceeding Rs. 50 crores. Only
seven monthg back the Finance Minister
had exempted Rs. 100 crores to Rs. 125
crores f{g the big tax-payers and now
seven monthg later they had come up
with & declaration that high salaried
people would be able 10 make some
sacrifices and people whose salary
would be exceeding Rs. 15,000 they
would be able to pay certain amount of
money to the Government exchequer
to be depositeg with the banks and
they would be returned these geposits
affer a year or two. That is why we
from the Opposition side fought against
such measures. Only a few minutes
back the House passed despite oppo-
sition the Additional Emoluments
(Compulsory Deposit) Bill. At that
time also the Opposition Members had
fought tooth and nail in the interest
of the working class and they had said

) measures are not seriously
directed towards tackling the infla-
Honary trends in our economy.

What do we see today? We see the
vestiges of planning have disap-
Peared from our economy and our

1o SAKA) and Compulsory
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economy has been left to manage itself
ag a frep enterprise markel system.
This is very clear in spite of our loud
talks of socialism and promiscs to
curb monopolistic profils and promise
1o socialise urban income and also curb
the influence of landlords over the
whule cuuntry, the economic measures
which have been followed by this
Government since 1947 are clear
enough as to the direction which we
are following. This is the path of
capitalist planning. This ig the path
where the landlords and the big
monopolists have total control over
the ecunomy.

390

It may mean repetition, but we must
say that the Wanchoo Committee had
said wsbout three or five y=ars back
that there was at least Rs. 10,000
crores of black money operating in
this country. There 18 no ordinance
and no Bill to check that There are
no measures to curb the operation of
such black mouey in our country.
Had the Government been serious
enough tp tackle the inflationary trend,
had the Government been sincere
enough to tackle the situation in which
we find ourselves and in which our
economy finds itsell tuday, we would
have definitely supported the measures
of the Government despile our deep
and basic difflerences which we have
got. But the Governmeni's puicy is
not directed towards curbing the in-
fluence ang control of the monopolists.

In the Bangalore speech of the Prime
Minister, which has been quoted in
this House, and in the speeches of
many of our leaders like Shni Chavan
and other governmental leaders and
Congress leaders, we find statements to
the eflect that we have failed to ac-
clerate production and we have failed
to prevent the distorfions 1n our eco-
nomy, and these failures of the Gov-
ernment have led to continuoug infla-
tion.

Inflation has been so mueh that
today we find ourselves following the
footsteps of Chiang Kai-shek's China.
You will remember that prior to 19489,
during the years 1946, 1947 and 1948,
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the same conditions were obtaining
in China during Chiang-Kai-shek's re
gime, The real wages of {he working
clasg had been reduced to a mockery
and the value of their yen ang dollar
etc. had gone down so much that peo-
ple used to take paper money to the
market but they could not buy any
worth-while material or commodity
from the market with that paper
movey, The same conditions are
gradually coming to our country.
Blatk money operates to the detriment
of the purchasing power of the werk-
ing class. The purchasing power of
the working class and the middle
class has been reduced to a lzrce.
That is the position in which we
find ourselves today.

We know that pecple who ere
drawing TRs. 2000 or Rs. 2500 or
Rs. 3000 or more pm, might be able
to save something and make some
sacrifice. But that amount of sacri-
fice would not at all the adequate or
sufficlent to curb inflationary trends.
Agéinst such huge stock of black
money, Rs. 450 crores from the work-
ing class, Rs. 50 crores by way of
dividends from the industnalists and
shareholders and about Rs. 50 or 60
crores or 70 crores from these high-
salaried people is not going 1o tackle
the inflatlonary tiend. We do not
know how thig is possible. It beats
our imaglnation,

We will see that the compu.sory
deposit scheme for the higher income
groups has been calculated on the
basig of the revealed incomes of the
taxpayers. But what about the un-
revealed income? And what are you
going to do with it? The revealed
income is only a very small fraction.
But what about the incomes which do
not see the light of day. which are
being cornered away by the taxpajers?
These are guestions agitating the
minds of the Opposition parties, the
middle classeg and even a section of
the upper middle classes who are
drawing salaries of Rs. 15,000 or a
litt'e more per annum,

LOMPUIUTY srspress
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I would say that the Government
led by our Frime Minister are not at
all sincere and serioug about tackling
inflation which has hit our economy
for the last few years and the extent
of which is increasing day by day-
Again end again we have declared on
the floor of the House that unless you
curb the monopolists profits, unless
you unearth black money from the
big indusirialists and other specula-
tors, unless you find out measures to
help the poor working class, the far-
mers, peasants and the downfirodden
people, unless you enlist their co-ope-
ration and assistance in controlling
inflation, unlesg you satisly the work-
ing class and the working people, un-
less you can give two square meals a
day to the downtrodden people who
are starving all over the country,
these half-hearted and piecemea] mea-
sures are not going to curb inflation
In any way. The Government ig to-
tally under the bidding of the hoard-
ers, blackmarketeers and big mono-
polists. We therefore totally oppose
the Bill and say it should be with-
drawn altogether,

2P

SHRI S. M. BANERJEE (Kanpur):
At the outset, since it has been decid-
ed thai we shall not go home till the
Bi]) ig passed, I would request to give
me adequate time to speak on it

First of all, I would request your
permission to read the entire Bull,
because many members have not read
it, and after doing that I will take

up each clause and say why I am
opposing it.
Generally speaking, thig Bill has

been brought to give a cover to the
previous Bill which thts House passed
desplte al] our camtimtional legal.
mordl and other chBjections, to give
a fee! to the country that Govern-
ment has not only asked the low paid
employees to save some at the
cost of starvation of their children
but is also asking those'who are get-
ting Rs. 15,000 and abové 1o Pay some-
thing for the sake of the eou.diry to
fight inflation. Sir, 1f you go through
the Statement of Objech and Reasons,
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you will find that the spme old bhack-
neyd arguments are being repeated.
Sir, inflation hag assumed alarmung
proportiong and the working class and
other sectiong of the people are the
worst hit. You cen Imagine their
condition. Sir, the Government which
has been in power during the last 27
years, unabated and unchecked not
only in the Centre, but jn most of the
States, has not been able to check the
‘prices or give two square meals to the
ordinary people, the common people
and the workers. Now, Sir, they
want to create a feeling 1n the country
that they are very sincere {o attack
inflation, to control inflation, and for
this, certain measures have been taken
and one of the measures 18.... 3

Sir, kindly bring the House to order.

MR. CHAIRMAN: Order please.
Mimister of Parliamentary Affairs,
there hag been a complaint of lack of
order and I hope you will see that
there 15 order in the House.

SHRI S. M. BANERJEE: Therefore,
Sir, I would lLke to oppose this Bill
on two or three grounds. Firstly, as
ably poinied out by my friend Mr.
Madhu Limaye, what i. going to be
the expenditure? If you consider the
Finencial Memorandum, we find that
the expenditure is ag follows: Recur-
ring Expenditure—Pay and allowances
of Officers—Rs. 15 lakhs; Pay and Al-
lowanceg oy the staff—Rs. 23 lakhs;
Incidental expenditure including trans-
port charges—Rs. 13 lakhs, Accom-
modation for Qfficers—Rs. 10 lakhs;
total—Rs. 61 lakhs: and Non-recurring
expenditurie—Fumniture, Office equip-
ment etc. Rs. g lakhs. This is their
economy. They want to spend Rs. 67
lakhs. I do not mind if certain em-
Ployees are provided Jobs or promo-
tions, But, what will happen? Al-
ready, the income tax officials, the
ITOs and others, are tully engaged in
other work. The income tax prrears
is increasing every year. Today, ac-
fording to the figures given in the
House in reply to many questions, it
has m’l‘:i:hl. gueru of nearly Rs, 600
Crores, [ ] posgition in regard
to income tax arrears, Then, Sir,
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there is incomie tax evasion.—l1 not
talking of arrears only, I am talking
of evasion, Evasion is to the tune of
more than Rs. 1200 crores. Accord-
g fo the assessment made by Mr.
Wanchoo, in his interim report, black
money is to the tune of Rs. 7000
crores. Now, it would have increased
to Rs. 10,000 or Rs. 11,000 crores. The
same staff who are responsible for the
implementation of the provisions of
Income Tax Act, Wealth Tax Act, Gift
Tax Act ete. will now be fully engaged
for coilection of these taxes. I can
understand that in regarq to those
people who are salaried employees,
deductions will be made at the source.
But, what will happen to the lawyers
and doctors? 1 am yet to see a law-
yer—of course, Mr. Setalvad—he 38
dead—ni'ver accepted his fee except in
cheques—who accept payment 10
Cheque. Sir, most of the lawyers,
90 per cent of the lawyers, demand
payment in cash; they do not accept

cheques. How will you check that
payment? In the present state of
affairs, we may have tn start sus-

pecting that every man is a cheat un-
less he is proved otherwise; we may
have to change our conception and
start suspecting that every man is
dishonest unlesg he 1s proved other-
wise, though., 8ir, the rule is every
man 15 honest unlegg he is proved
otherwise. Perhaps, Sir, we may have
the French definition where they con-
sider every man as a criminal unless
he 15 proved otherwise, This will act
as a detriment to the honest. Honesty
will be confined only to a few. Crimi-
nals will be at large and they will do
whatever they like. Insteud of asking
the poor people to deposit their hard
earned money. Government could
have said. “Those who declare their
black money within 3 months or 6
months will be taxed only ag per the
ordinary rules and will not be fined.”
Then some black money could have
been unearthed. In Italy they said,
those who construct houses will not be
taxed heavily, with the result in two
yearg 1.76 lakhs tenements came into
existence and they solved the housing
problem. Now, who i goimg to un-
earth black money? In spite of tha
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fact that a declaration was made by
the Congress President that Congress
MPs would declare their assets, it is a
., sorry commentary on their promises
that even the first gentleman of thus
country has not declared his assets. In
the name of compulsory deponsit, we are
depriving the poor people of Rs. 1.80
crores. Whom are we taxing? A
sharp instrument is going to be given
to the officials. They will go to the
panwala or taxiwala and say, “you are
working upto 3 A.M.; you must be
earning more than Rs. 20,000. You
must make your deposit” Genuine
people are going to be taxed more and
more, 1 assure you the tax-evaders
will not be taxed further.

On principle we do not accept this
compulsory deposit. They have not
accepted the suggestion for demone-
tisation, 1 congratulate Mr. Ganesh
for his statement that he wouid offer
salyagraha before the smugglers’ resi-
dences. These smugglers make more
than Rs. ] lakh per day in Bombay
and they pgo scotfree by paying a
handsome donation of Rs:. 1 crore.
This is something strange. You are
going to tax those getting Rs. 400 or
500 or even 1200 which is ulso a
meagre amount these days, but you
will not go to the big houses like J
& K houses or Birla houses. You
will shudder to go there. They will
tax only the small businessmen and
salariey employees with limited in-

come. That is why I say that we
should not allow this Bill to be
passed.

I would request Shri Ganesh to tell
us what amount they are gomng to
make out of this Bill. On the face of
recurring expenses of K: (1 lakbs
and non-recurring expenses of Rs. 6
lakhs, making a total of Rs. 67 lakhs,
what is the return that they are ex-
pecting. 1 am doubtful whether even
Rs. 1 crores would be realised within
a year. z

SHRI VIKRAM MAHAJAN (Kun-
gra): Nothing will be realised. It willrl

AUGUST 27, 1974 Compulsory Deposit 396

Scheme etc. Bill

be kept in deposit to the credit of
these people.

SHRI S. M, BANERJEE: What will
be the value of money at that time?
Now the value of money is 29 paise.
After seven years there may not be
any value at all. It may be reduced
to five paise, I support the conten-
tion of Shri Huda. The conditions
will reach what happened in China
during the regime of Chiang Kai
Sheik when people had to carry so
much of notes even to have a cup of
tea or one meal. So, I would request
the Minister to kindly tell us what is
going to be the return. I say thal this
Bill and the Bill for limitation on
dividend have heen brought in only
to cover the sinister de<igns of the
Government,

With these words, I oppose the Bill
and I would say that people in high
positions, including the President,
should declare their assets.
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, SHRI P. M. MEHTA (Bhavnagar):
Mr. Chairman, Sir, this inflation has
not developed overnight. This Is the
result of the wrong economic policles
of the Government. As early as 1972
the Finance Minister, while presenting
the Budget, said in this House that
there existed a parallel economy te.,
the economy of black market, but
the country has yet to see adeguate
measures being taken by the
Government to curb the black
money. It 1s Leyond their
reach. The existence of black
money 18 the most important reason
for the inflation. This black money is
the bub of their political machine;
their political mechanism has a bear-
ing on this black money. Government
has not yet taken any strong
measures to curb the black
money. ©On the contrary they
are  using the black money
for their political purposes. They or-
ganised the youth rally. How was that
organized? 1t was organized only out
of black money. (Interruptions) As
1 was saying, Government have not
taken any soung or strong measures to
curb the black money This 15 the
root cause of inflation. Now they are
making futile exercises by introducing
these Ordinances. It has been pointed
out, very righily that lhis measure
has been brought only to cover the
previous anti-labour Bill. They claim
that it is an anti-inflationary measure,
but it is not going to serve that purpose
ut all.

There is complete disorder and dis-
Jocation in the economic activities. The
production has been paxalysed since
long and Government are not taking
any measures to hoost up the produc-
tion. The agricultural production has
declined, the industrial production has
declined the growth rate has declined
from seven per cent in the year 1060-
61 to 1.7 per cent in 1971-72 and fur-
thar declineq to zero level in 1973-74.
What were you doing all these years?
Now yeu have come forward with these
Ordinances trying to shew to the peo-
ple that you are very sincere in ocon-
trolling inflation. All these are abso-

(] 1] Iii h
Scheme ete, Bill
Iptely tutile exprgises .and are
bound to fail. They have all
these Ordinances as a packiige deal

recommendations. You are not ready
to demonetise and unearth black money
and to control currency and economy.
I would appeal to Government not to
enter to such futile exercises but go
into the root cause, to take appropriate
steps ang adequate measureg to curb
black money and control the economy.
Thank you.

SHRI P. G. MAVALANKAR: (Ah-
medabad): I find that none from the
congress party is speaking elther for
or against this particular Bil. The fact
that they are not participating....

aardfa wdww @ A wenfy

FEFoT |
SHRI P. G. MAVALANKAR....is
indicative of their desire to see that
thig Bill ig passed as early as possible,
so that only the opposition party will
speak and the ruling oarty will resort
to “‘rail-roading"” as my friend Mr.
Madhu Limaye has well described it.
My first point is although this Bill
looks fine on the face of it, will it really
prove fruitful? As Mr. Madhy Limhye
said, earlier the Government hag tried
to make appearance, clever appearance
before the public that they are trying
to get into their network all different
types of people and asking each one
of those pections of the critical com-
munity to make some sacrifice in the
present situation of the sconomic con-
dition of our country. But the question
is whom are they asking to sacrifice.
In the case of wage-earners, &and
people in the fixed-salary categories,

these are the people who are
just not able to sacrifice , any
more. And, yet, you are asking

them to sacrificel Now, Sir fhere are
some people who pay Income-tax
honestly. They will pay their depo-
w'ts homestly. But if you go oo
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legistating iike fhis, éven a small sec-
tion of who are fortunately still
honest ang patriotic and, law-abiding
will be tempted to be dishonest and
evade taxes. Ig that the intention of
the Government? That is my first
question. ]t looks veryfine on the face
of it but will the Bill achieve the pur-
pose? Well, Sir, my major objection
is this. Why should this measure be
brought first in the form of an ordi-
nance? This was issued in the early
part of July Parliament was not in
session. Was there any urgency about
this particular subject matter? If this
ordinance had not been issued ang if
this had come before the House in
normal course through legislative en-
actment, would heavens have fallen?
Why should the Government resort to
this method of issuing an ordinance?
Sumply because they have got the
power under the Constitution? The
founding fatherg of the Constitution
did not envisage such a situation that
the Government of the day—no matter
to which party it belongs—would re-
sort to such kinds of ordinances, exer-
c1se power by such types of frivolous
measureg in this kind of a light-heart-
ed manner. An Ordinance has to be
issued with regard to some serious
matlers and with regard to an urgent
matter, and ¥You must not treat this
power lightly as Government has treat-
ed in thig particular matter. They
could have easily waited until Parlia-
ment met for the monsoon session on
22nd of July, They could have brought
forward a regular and normal piece of
legislation, b

So, Sir, my objection is very valid
and very sound on this ground that
this Government has been increasingly
in the habit of using Ordinance mak-
ing powers. The most agonising part
of it is this that not only the Ordin-
8nces are issued much ahead of the
Parliament session, and even a little
before the Parliament session, but
Sometimes, also—I fear and suspect—
that Governent are walting only for
the pession of Parllament to be over
;lhdu-n 3t Is over, fhey start issu-
Tg @ fresh crop of Ordinances!

tsuposit Scheme etc Sall

Are we therefore reduuced to this
mtustion that in Parhament we have
merely to ratify what has peen already
done in the form of an Ordinance?
This 18 my objection to this particular
measure. They should nol have used
this Ordinance making power for this
particular enactment.

Then, Sir, as I said a little while
ago, by this Bill all income-tax payers
in our country, like the professionals
such as lawyers, doctors and other
people will have to deposil because
they will be earning more than Rs
15,000 or so per year. But, I would
like to telli you one thing. Are these
income-tax payers going to run away
from the country? Or are they not
going to pay income-tax at all? If they
dre going to pay the iaxes if they are
not going to run away from this coun-
try, and even if those who were al-
ready on your register and those who
were paying taxes every vear honestly
and sincerely are alone to be burden-
ed, why cannot you wait for Parlia-
ment session to comumence? Please
look at page 2 of the Bill. I refer you
to clause 3(1). It says:

“Subject to the provisions of this
Act, the persong specifiaq in sub-
section (2) shall be liable to make
compulsory deposits for the assess-
ment year commencing on the ist
day of April 1975 and the assess-
ment{ year commencing on the 1st
day of Aprnl, 1976.”

So, why should all this be done by
an Ordinance, when the actual opera-
tion of the deposit scheme is a long
time ahead? There was no immediate
hurry, Now my next question is? Was
it necessary to further burdened the
honest tax-payers? Recently a survey
was conducted—I hope Shri Ganesh
will correct me if I am wrong—by the
government itself as to how many
people in the metropolitan cities like
Bombay, Calcutta, Madras, Delhi and
other important cities like Ahmedabad
Kanpur, Bangalore etc. are the pro-
fessionals like lawyers. doctors, en-
gineers, architects and others who are
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evading taxes. I think that survey
showed-—ithis is whal the press report
says on which we rely—that quite a
number of professionals are not pay-
ing any income-tax whatsoever,

So my point is this. When quite
a majority of them are not paying in-
come-lax at all, whatl are you going to
do with them? With regard to the
tax-dodgers who avoid payment of tax,
you have done nothing at all. Then,
why have you imposed a further bur-
den only on those who are honest?
Therefore I would like to ask Shn
Ganesh and his senior colleague, Shn
Chavan, what steps are the Govern-
ment taking to catch these tax dodgers
and to see and to ensure that those
who evade taxes are first brought to
books. They are nol only evaders but
they are the people who have all the
black money—-unaccounted money.

‘What have you done with regard to
them?

1 would now come {v the last point
Shri Chavan all along hag been talking
loudly ang in an culogistic ~manner
about his package' proposals. But, has
anything concretc been done and
achieved so far? They have done one
thing only and that is with regard to
fixeq wage-earners—salaried people—
to the honest tax-payers, who are com-
pelled to deposit. When Government
claimg to have packages, how is it that
they have not been able to catch the
remaining bigger fish? That is my
final question and objection. There-
fore. I feel that unless you catch the
bigger fish and unless you are
able to catch hold of those who
evade wilfully and skilfully and deli-
berately the payment of taxes, all these
measures, however useful ang good
measures they may be—they are in-
deed quite good in themselves—are not
going to achieve the results that you
expect to achieve.

Therefore, I want to conclude—I am
afraid these recent measures though
Shri Chavan may call them a “Pack-
age” and 1 won't call them so—are

Bil

meaningless, and that Government will
not be able to stop the inflation by
these measures. I dare say that har-
sher than these ang more realigtic than
these measures are still required to
tackle this terrible and disastrous
situation with which we are faced. It
looks as if measures stronger than
these measures, more realistic ones
than these and more bold ones than
those already brought forward by Gov-
ernment will be required. I hope that
the Government will wake up before
it is too late.

SIIRI K. R. GANESH: Mr. Chair-
man, Sir, after the stormy debate on
the other Bill which the House has
passed I do not think there is very
much left for me to adqd because the
points that have been raised in this
Bill have been raiseq in the other Bull
as well as earlier when the Dividends
Restriction Bill was before the House

There are only two or three poinis
which I would like to mention. This
is not a resource mobilisation measure
It is not a tax. This is part of the
package deal to impound a part of the
earnings of various sections so that
this phenomenon of excess money sup-
ply in our economy chasing few goods
that are available is checked. This is
the simple object of the Bill.

.

As far as the general question of
inflation ang the other sleps taken 1S
concerned it has been pointed out that
this by itself is not going to contain
the inflation. This is one of the stra-
tegy that the Government has taken
Other steps to contain inflation are:
increase in production; keeping the
budget deficit to a particular level; re-
ducing the administrative expenditure
and a stricter credit policy by the
banks and the Reserve Bank. The
whole hgs to be seen as an integrated
approach to make an impact on this

serious problem of inflationary pres
sure.

Sir, it has been pointed that this
Bill will affect 8 lakh persons and I~
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pound only Rs. 50 croreg this year and
Rs. 55 crores next year. Ag far as the
question of administrative expenditure
is concerned there will be administra-
tive expenditure but it will not be that
much.

SHRI P. G. MAVALANKAR: What
will you do with this staff afier two
years? Can you throw them out?

THE MINISTER OF STATE IN TIIE
MINISTRY OF FINANCE (SHRI (K.
K. GANESH): Here 1s a question ol
trying to meet the inflalionary pres-
sure. For that crertain steps have been
taken What 1s going to huppen to the
additional stafl after two or three
years we will face 1t when the situa-
tion comes. I cannot vouch safe what
15 gong to happen to the staff after
two to three years. The usual gques-
tion of Llack money, the Wanchoo
Commutiee's recommendations and va-
rious other things has again been rais-
ed These matters have been discussed
a number of times.

Then, hon. Members have asked
whether it is a fact that a certain per-
centage of professionalg are not paying
taxes. We have saild in Parliament
that—special surveys are being made
and a special drive has been under-
taken to bring them into the tax net.
As far as the basic problem of tax
evasion is concerned, it is a very se-
rious problem and other steps are be-
ing taken to have intensive scrutiny.
to conduct raids, to have better intelli-
gence, to have better administrative
framework in which the smaller asses-
sees are to be deall with on summary
assessment so that the staff is left to
do intensive scrutiny of bigger cases.
These points have been mentioned on
various occasions

SHRI P. G. MAVALAKAR: What
is the percentage of the professional
people who do not pay taxes accord-
Ing to the survey recently conducted?

SHRI K. R. GANESH: I think I
have indicated the figure. There is
quite a perrentage of such peopls.
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But there is one point there. Among
those who do not pay taxeg and who
are not in the books, there may be
some persons who do not have taxable
income also; there may be some per-
song who are assessed at some other
places and so on. But this ig a prob-
lem in respect of which special surveys
are being conducted.

With these words, I commend the
Bill for the acceptance of the House.
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MR, CHAIRMAN: I wil put the
Resolution to the House. The question
is:

“This House disapproves of the
Compulsory Deposit Scheme (in-
come-tax payers) Ordinance, 1974
(Ordinahce No. 10 of 1974) promul-
gated by the President on the 17th
July 1974."

The motion was negatived
MR. CHAIRMAN: The question 1s:

“That the Bill to provide, in the
interest of national ectonomic deve-
lopment for compulsory deposit by
certaln classes of income-tax payers
and for the framing of a scheme in
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[Mr. Chairman]
relation thereto, ang for matters con-
nected therewith or incidental there-
to be taken into consideration.”

The motion was adopted.

MR. CHAIRMAN: We will take up
clause by clause consideration.

Clause 2—(Definitions).

SHRI JAGANNATHRAO JOSHI: 1
be to move®:

= Page 2, line 4 for “compulsory de-
posit” substitute “deposit” (2)

Page 2 line 4, for “compulsory”
substitute “voluntary” (3)

MR. CHAIRMAN: 1 shall now put
amendments 2 and 3 to the House.

Amendments Nos. 2 and 3 were put
and negatived.

MR. CHAIRMAN: The question is:
“That clause 2 stand part of the Bill”

The motion was adopted.
Clause 2 was added to the Bill

Clause 3—Persons liable to make
compulsory (Deposits).

DR. LAXMINARAIN PANDEYA
(Mandram): 1 beg to move®*:

“Provided that any person as spe-
cifieq in sub-section (2) of this Sec-
tlon not wishing to avail of this
scheme may opt out of the scheme
by conveying his wish to the appro-
priate authority in writing.” (4).

MR. CHAIRMAN: 1 shall put am-
endment No. 4 to the House

Amendment No. 4 was put and
negatived,

MR. CHAIRMAN: The question is:

- clause 3 stand part of the
Bul-'!

Scheme etc, Bill

Rage—d—
aftor ting—34—insert
The motion was adopted,

Clause 8 was added to the Bill.
New Clause 3A

MR. CHAIRMAN: There is an
amendment for the insertion of new
clause 3A through amendment No. 5

SHRI JAGANNATHRAO JOSHI

(Shajapur): I beg to move*:
Page 2,—

after line 34, inscrt—

“3A. Nothing m this Act shall ap-
ply to such persong as have chosen
to opt out of this scheme under pro-
viso to section 3. (5)

MR. CHAIRMAN: 1 shall put am-
endment No. 5 to the House.

Amendment No. 5 was put and
negatived.

Clause 4—(Requirement as to Com-
pulsory Deposit)

MR. CHAIRMAN: There is Govern-
ment amendment No, 6,

Amendment made®*:
Page 3 —
after lLine 9, insert—

“Explanation.—When any Central
Act repeals and replaces (with or
without any modification) the Addi-
tional Emoluments (Co! De-
posit) Ordinance, 1974 (8 of 1974)
the references to the said Ordinance
in this sub-section shall be construed
ag references to such Central Act.”
(6)

(Shri Yeshwantrao Chavan)

*Amendment moved with the recommendation of the President.
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MR. CHAIRMAN: The question is:

“That clause 4, ag amended stand
part of the Bill”

The motion was adopted.

Clause 4. as amended was added to
Bill.

Clauses 5 to 21 were added to the Bill
The Schedule was added to the Bill.

Clause 1—(Short title, extent and com~
mencement),

SHRI JAGANNATH RAO JOSHI:
I beg to move*:

Page 1, line 3,—

for “Compulsory” substitute “Vo-
luntary™ (1)

MR. CHAIRMAN: I will now put
amcndment No. 1 to Clause 1 to the
vole of the House.

Amendment No. 1 was put and
negatived.

MR. CHAIRMAN: The question is:

“That clause 1 stang part of the
Biull

The motion was adopted.

Clause 1 was added to the Bill.

The Enacting Formula and the Title
were added to the Bill.

SHRI K. R. GANESH:

move:;

I beg to

“That the Bill, as amended, be
passed™

MR. CHAIRMAN: The question is:

“That the Bil as amended, be
Passed”

The motion was adopted.

MR. CHAIRMAN: We will now
adjourn. ..,

SHRI SHYAMNANDAN MISHRA:
(Begusarai): We were expecting a

and Compulsory 14
Deposit Scheme ete. B s

statement from the Minister of Com-
merce with regard to....

MR. CHAIRMAN: You are wanting
to hear Prof. Chattopadhyaya on the
matter which Shr1i Madhu Limaye has
raised. I feel that this is a very deli-
cate mater in which rertain Members
of the House are involved. It is also
very delicate because the gquestion
arose out of the proceedings of the
other House. I personally feel that we
should not start any discussion unless
we get the proceedings of the other
House. Therefore, I would request
hon. Members not to press this matter
today. The proceedings would be
available tomorrow,, the whole thing
would be there ang we deliberate.

SHRI SHYAMNANDAN MISHRA:
The hon. Minister is leaving Delhi to-
morrow morning. So that should not
prevent us from taking up this subject
tomorrow. We only want o tell himr
that we want to take up this matter
tomorrow.

ot 7q femd &y owdAr ToAr
aEar g1 & Fré faaregr Aae
g 3T WmRAT 1 T3 [eed wmiwd
fafaezs & qu7 ~71 w40 mEw
9 T S & IAA0 g A
H17 Fq7 (% syod TEF F47 7 A
faoia fear ar & wrd gn o s
arzar § . AfFT qar g (. wemiy
7 & wAr ®AZTT & 37 @ AT g fF
%O 2R S AW T AAT T S
SAF & 7 W FIE 8w AL FIA
MR. CHAIRMAN: Once I permit
you to ask questions or certain clari-
fications, obviously I will noi be able
to prevent other members from doing

the same, which may lead to a contro-
versy. I feel the matter is delicate and

*Amendment: moved with the recommendations of the President,
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unless we go through the proceedings
we cannot decide about the line of ae-
tion.

SHRI SHYAMNANDAN MISHRA:
The position 15 clear. Even in his ab-
sence we will take it up tomorrow.

MR. CHAIRMAN: I am making the
position very clear. The Members
will have an opportunity of gong
through the proceedings of the Rajya
Sdbha and after going through the

M.GIP.MD.—P.M.R.—1917

proceedings, they will take a line of
action as they feel necessary and the
House will take action.

With these observations, I eadjourn
the House to re-assemble tomorrow at
11 AM,

22.21 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Wednesday,
August 28, 1974/Bhadra 6 1896 (Saka)

LS—Jc. 3501—4-10-74—4878.



